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INTRODUCTION 

I, the Chairman of the Committee on Papers laid on the Table 
having been authorised by the Committee to present the Report on 
tr.eir behalf, presnt this their Seventh Report on the action taken or 
proposed to be taken by Government on certain recommendations/ 
observatIons of the Committee on Papers laid on the Table made 
in the First and Second Reports (Fifth Lok Sabha). 

2. The matters covered by this Report were considered by the 
Committee at their sitting held on 20t6 April, 1978. 

3. The Committee considered and adop,ted this RepiOrt at their 
sitting held on 9th May, 1978. 

4. A statement givGng summary of recommendations/observa-
tions of the Committee is appended to the Report (Appendix II). 

Nmw DELHI; 
May 10, 1978 
Vaisakha 20, 1900 (Saka) 

KANW AR LAL GUPTA, 
ChatnnDn, 

Committee on Papers laid 07l the TAble. 

(v) 



CHAPTER I 

IMPLEMENTATION OF RECOMMENDATIONS MADE IN 
PARAS 3.7-3.11 OF SECOND REPORT (FlnH LOK SABRA) 
OF THE COMMITrEE ON PAPERS LAID ON THE TABLE 

The Committee on Papers Laid on the Table in paras 3.7 to 3.11 
of their Second Repprt (Fifth Lok Sabha) made the following re-
commenda.tions: 

"3.7. The Committee are concerned to note that the Annual 
Repol"ts of the ICAR for 1971-72 and 1972-73 were lltld 
on the Table of Lok Sabha as late as on 28-7.1975 and 
5-4-1976, respectively even when the Report for 1971-72 
had become ready in October, 1973 when the audited ac-
counts of the Society had also been received. The Com-
mittee further note that despite the fact that the Minis-
try of Agriculture and Irrigation had informed on 7-11-
1975 that no undue delay would take place in future in 
placing Annual Repor.ts of the ICAR before Lok Sabha, 
the Reports for 1973-74 and 1974-75 have not so far been 
laid. 

3.B. The Committee feel that ICAR being an autonomous 0r-
ganIsation receiving grant-in-aid from the Government, 
Parliament should be apprised of its activities after the 
close of each accounting year at the earliest opportunity. 

3... While fixillg nOrlns as regards laying of Reportis and 
accounts of autonomous organisation before Parliament 
the Committee have already recommended in para 1.16 
of their First Report that the Annual Reports and audited 
accounts of every autonomous organisation should be 
laid before Padiarnent within nine months alter the 
close of the accounting year or if for any reason the Re-
port and audited accounts cannot be laid within the 
stipulated Pterlod, the concerned Ministry .hould lay 
within 30 days of the expiry of the prescribed period or 
as soon as the House meets, whichever is later, a state-
ment explaining the reasons why the Report and accounts 
could not be laid within the stipulated period. 
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3.10. The Committee are concerned to note that the MinistI'y 
of A#iculture and lITigation have neither laid the Re-
pprts for 1973-74 and 1974-75 nor any statement explain-
ing the reasons as to why the Reports and accounts for 
these .years could not be lald .. 

3.11. The Committee trust that the Ministry of Agl'iculture 
and Irrigation will implement the above recommendation 
of the Committee in its letter and spirit and lay the 
Annual Reports and accounts of the ICAR for 1973-74 
and 1974-75 without further delay. If for any valid rea-
son these ReVOrts ate not likely to be laid during the 
current session (i.e. Budget Session 1976), Ministry should 
lay on the Table before termination of the session a state-
ment giving reasons as to why these reports cannot be 
so laid." 

1.2. In their communication dated 11-6-1976 regarding action 
taken on the above recommendations, the MinistI'y of Agr'.iculture 
and Irrigation have stated: 

"'nle Annual Repprts of the ICAR for the years 1973-74 and 
197+-75 (Part I Technical) have since been Laid on the 
table of both HouseS of Parliament with the statement 
that Part II of the Report (Accounts & Aoministntion 
part) will be laid on the Table of tne House after the 
receipt of the audit certificates from the AGCW&M. 

As. regards delay in submfi.tting the report for the year 1971-
72, it may be stated that it has already been made clear 
in the delay statement .mbmitt.ed along with the report 
for the. year 1971-72, that though the report for that year 
was ready in October 1973, its editing etc. took some 
time. Its printing was assigned to an out station press 
after inviting quotations on all-India basis and therefore 
desp.tch and return of proof and papers etc. took more 
time than usually required, The bulk copies of Hindi 
and English. versions of the Report were received in 
April, 1975 and the Report was laid on the tables of the 
Houses of Parliament in July, 1975. However, the obser-
vations made in the report referred to above have been 
noted w futUre guidance and steps have been taken to 
ensure timely compilation, editing and publication of the 
Repprts. 
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In order to obviate delay in presenting the ICAR's Annual 
Reports to the Houses of Parliament the Governing Body 
of the ICAR has since decided that the Annual Reports 
of .the leAR will  henceforth be prepared in the two 
parts-Part I (Technical) and Part II accounts and audit 
repprt etc. It will then be possible to lay Part I (Tech-
nical) of the Report relating to the preceding year on the 
Talbles of Houses of Parliament either in the Budget 
Session or the Monsoon Session of Parliament in the 
next year without waiting for the audit ~ . Part II 
of the report containing accounts and aud'it report etc. 
will be laid on the tables of the Houses of Parliament as 
and when audit report is received from the AGCW&M 
who are being requested Ito speed up submission of the 
audited accounts of the Council and after its approval by 
the ICAR Society. Part I of the leAR Annual Report for 
1975-76 is likely to be la'id on the Tables of the Houses 
of Parliament during the Monsoon Session." 

1.3. The Annual Report of Indian Council of Agricultural Re-
search, New Delhi for the year 1973-74 together with Audited Ac-
counts and the Annual Report of the Council for 1974-75 Part I 
(Technical) were laid on the Table of Lok Sabha on 24-5-1976 and 
27-5-1976 respectively. 

1.4. When asked about the position of the Report for the year 
1974-75 Part II, the Indian Council of Agricultural Research in their 
commumcation dated 29-12-1977 intimalted that. the copies of the 
Annual Report (Part II) for the year 1974-75 are under printing ... " 

1.5. The Committee regret to note that in spite of the steps taken 
by the Ministry of AgricultUl'e and Irrigatioo to divide the Annual 
Reports of the Indian Council of Agricultural Research into two 
parts, the Annual Report for 1974-75 Part II which!l'8lates to Ac-
counts and Administration of the Council has not been laid before 
Lok Sabha even after a lapse of about 2 years of laying of Part I 
thereof 0IJl 27-5-1.976. 

U;. The Conunittee do not agree with the views of the Minis-
try of Agriculture and Irrigation that the Annual RepoJ't Part-I 
(Technical)' would, illl future, be laid during the Budget session or 
Monsoon session of Parliament in the next year (i.e. after 11 to 16 
months of the close of the finanCial year) and Part-D (Accounts 
and Administration) would be laid as and when audit report is re-
ceived from the Audit authorities. The Committee are unhappy to 



note that the Ministry have not taken any positive steps to imple-
ment their recommendations in their letter and spirit. Unless some 
time schedule is drawn in consultation with the Audit authOrities 
the situation would not improve. The Committee hOpe that neces-
sary steps would be taken to ensure that the AIlDuai Reports of 
ICAR are laid. before Parliament within 9 months of the clOSe of 
the accounting year. 

1.7. The Committee desire that both the parts (Part-I and Pan-
0) of the Annual Report of the Council should be laid before Par-
liament simultaneously so that complete picture of the activities 
aDd performance of the Council during the year to which the Re-
port pertains, is available to Parliament a.t a time. However, in 
exceptional cases. where it is not possible to lay both the parts 
simultaneously, the Ministry may lay one part of the Report along 
with a statement expbUning the reasons Why the other part could 
not be laid simultaneously. The other part may be laid either in' 
the same session or at the most by the end of the next session but 
the overall time limit for laying both the parts should, in no case, 
exceed 9 months after the clOSe of the accounting 'year to which the 
Report pertalnl. 



CHAPTER U 

ACTION TAKEN BY GOVERNMENT ON THE RFCOiVTMENDA-
TIONS/OBSERVATIONS MADE BY THE COMMITTEE ON 
PAPERS LAID ON THE TABLE IN THEIR FIRST AND 
SECOND REPORTS (FIFTH LOK SABHA) 

2.1. The recommendations/observa.tions made in the First and 
Second Reports (Fifth Lok Sabha) of the Committee on Papers 
laid on the Table, on which Government have taken ~  have 
been shown in a statement at Appendix-I. The other recommenda-
tions/observations which have not been included in Chapter-I and 
Appendix-! were narrative in character. 

2.2. The Committee note with satisfaction the action taken by 
Government on their reeommendations/ob8ervations made in their 
First and Second Reports (Fifth Lok Sabha) as indicated In 
Appendix-I. 

NEW DELHI; KANWAR LAL GUPTA. 

May, 10, 1978 Chui'rman, 

Vai8akha20,1900 (Saka). Committee on Papers laid (i'll the TalJle. 
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S. 
No. 

I. 

2. 

Rclr-r".cc 10 
Para No. of 
~ ~  

I' 5 

J'1 

APPENDIXD 

Summary vf C ( d ( ~ .  

The Committ., .. regret to notr that inspitr of the ~(( ~ tak .. n by th .. 
Ministry of Agriculture and Irrigation (0 divldt" tht' Annual 
Reports 01 th .. Indian COtUlcil of Agricultural ~ (  into two 
parts, th., Annual R"port for 1974-75 Part II which rdates (0 
Accounts and Administration of the Council has /lot ~  laid 
before Lok Sabha .,ven aft .. r  a lap'e of ahout 2 years of la"ing of 
Part-I thert'llf (In 27-5-1 !J7(i. 

, 
The Committee do not agree with the view. of the ~  of 
Agriculture and Irrigation thaI Ihe Annual Report Part-}, 
(Technical) would, in futur." be laid during th., Budget session 
or Monsoon ,e!lSion of Parliarn.,nt in the next year (i .•. after II to 
1 ~  of the dose of Ihe financial year; and Part -II (Accounts 
and Administration) would be laid as and whcn audit r .. port is 
received from tIl<" Audit authorities. The Commitlf'r arc unhappy 
to not" that the Ministry hav(' not taken any positive ~  to 
implement their rccoftlmendatillns in tlwir Jew'" and .piril. ~. 

!!Ome time Kheduk is drawn in (,()multation with th" Audit 
authoriti('s the situation would nOI improve. Th,' Committe" 
hope that Ilt"ceuary Mep. would be' lak('II tv'"murf' that tIl<' 
annual R('llOrll! of leAR are laid before Pariiamt"nl within 9 
months of the d ~ of thc accounting ycal. 

The Comrllittee desire that both the' ~ (Part-l and Part -II) of 
the Annual R"port of the Council should be laid ( (~ l'arliaml"n t 
simultaneously so that cvmple\<' picture of the C ~ and 
performance uf the Council during the year to which tht" R('port 
pcrtaina, is available to Parliamf'nt at a timf'. However, ill 
exceptional cases, where it is not possible, tll lay bUlh Ihr parts 
simultaneously, the ~  may lay on" pari of the Report 
alongwilh a Mattment "xplaning Ih .. r"aM,ns why th .. other part 
cnuld not be· laid simullan,·ou_ly. Th .. othrr part may ~ laid 
f'illwr ill the same ~  or at Ih,' most bv th .. uld of the nt"xl 
le!lSion but tht' oVl'l'all time limit for laying bolh the parh :mould, 
in no cas,', (>xcef'd 9 munths alkr th .. rlose of the 31'1:ollllting 
year to which tht" Rqwrt pr.rtains, 

2':2 The Committee nOle with satillfaction th(' action takt'n by ~ . 

ment on their rt."Commendatiom/obscrvations made in thdr Firat 
and Second Reporll! (Fifth Lok Sabha) as indicated in Appendix-I. 
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S, 
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r. 

!l, 

3, 

,.., 

APPENDIX D 

Summtlry qf Rtcrmtm",da/iolls/Ob.leTlo/i"'J (olltai",d in tire Reprnt, 

Rdt-r!"ace tu 
Para No, of 
the Rt"port 

(:2) 

J' 5 

1'7 

---------------------
Summary uf Rel-ummcndatiuns/ObK("[vatiollS 

The Commiul"e regrrt to not!" that inspitl" of th!" .~ takt"n by ~ 

~  of Agricultur .. and Irrigatiun to divide the-Annual 
Reports of thl" Indian Council of Agt-icultural Res<'arch. into twu 
parts, tht' Annual Re"port for I !l74-7,'j Part II which rI'lates to 
AcrounL. and AdminiMration of thl" Council ~ not b"1l laid 
bd'ore Lok Sabha e"vt"n after a lapse uf about 2 yt"ars uf laving of 
Part· I therrof on 27-5-197Ii, 

The Committet' do not agrec with thr' Vil"WK of the Miuistry of 
Agriculture and Irrigation that th\" Annual Rrpnrt Part-I. 
(T .. chnical ) wuuld, in future", be laid during th!' Budget session 
or Mon!lOon Kssion of Parliaml'nt in th .. nl'xt y .. ar (i,e. aftt'r II to 
Iii months of th\" close of the financial year) and Part -II (Accounts 
and Administration) would bf' laid as and whrn audit rr-porl ~ 
rcceivt'd from thl' Audit  authoritil". The Committ(' .. arc unhappy 
to nole that the Ministry have not taknl any po.itiv(' ~ . 10 

implement their recoftlmendations in thdr leiter and Kpirit. Unlus 
!!Om" timr schedule is drawn in consultatiun with th(' Audit 
authorities the situation would 1I0l ~ TIll' CommiUt,,, 
hope that necl'SRary steps would tx takl'n to ensure that thl' 
annual Rl'ports of ICAR are laid befort, P ~  within !J 
months of the dose of th,' aC('l'unting Yl'iU, 

The Committee desire that both tile part. (Part-l and Part -II) of 
the Annual Report of the Council should be laid herorc l'ariiam!"lIt 
simultaneously 80 that complete picture of the aCliviti". and 
perfurmance uf the Council during the yt'ar to which the Report 
pertains. is availablr' to Parliaml'nt at a timr, How('ver, ill 
exceptional cases, where it is not possible, to lay huth the parts 
limultan('ously, the Ministry llIay lay onl' part of the Report 
a1ongwi(h a statrmcnt I'xplaning th .. r.-awns why tl", other part 
could not lx, laid simultalll·olL«.Iy. Th" uthn part may be laid 
eith .. r in th(, same Sl'ssioll or at til!' must bv th!' lIul of th .. n(,XI 
It'lIsion but the uVI'rall tim!" limit fur laying both the parts should, 
in no elISe, exceed 9 months after tht· 1()~ of thl' al'('Olmting 
year to whkh th,· Report pcrtains, 

The Commiul:e note with satislaction the:-action takl'II by IGovern-
ment on their recommrndations/observations made ill their }o'ir8t 
and Se:-cond Rl'porl.!l (Fifth Lok Sabha) as indicated in Appendix-I. 
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